
[16 December, 1999] RAJYA SABHA 

 

ह�� ���������� ह� �� ��� H��� �� ���������� ����  ��w�� �� := ह�? ���������� 
�ह& ह��� (��ह", �ह �� :
 ��N��� ��  M
 �� ��� >����� �����' #���� �Q� 	� 
:
�� �ह �ह� �� ()��� �� >�������� ��>!�� ह� ��: �$ह� E� ��� �� ��;��� ह� 
�� �
�� 
� 	� (�ह� ���� ��� #�' #���� G�� �� I�� 	� ���� ��� ���� ह� 
� �% # 
��#��� �)# ;��� ��  ��
��� ह9? ��� I�� J>!�� ह� �� G�� ���� 
��( �ह& ह��� 
(��ह"? 
ह#� ��� #� �v 
� ����  ���"� �� ����� ��>!�� I�� ह� 
ह�� ���������� ह� 
�� ���� ����� ��F(����9 �� x�� ह� �ह� ह� �� #�	 
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SHRIMATI VASUNDHARA RAJE: First of all, I would like to say that 
no such figures are Centrally maintained. 

 
 �� �
��� ��ह� : �	�
�� 
�, �ह ��� ��[ �� �ह& := .....(������).... 

Unutilised amount in MPLADS in Punjab 

*264. SHRI SUKHDEV SINGH LIBRA: Will the PRIME MINISTER be 
pleased to state: 

(a) the amount that remained unutilised by Members of Rajya Sabha from 
Punjab as on 31st March 1998 under Member of Parliament Local Area 
Development Scheme (MPLADS); 

(b) the names of such Members alongwith utilised amount; 

(c) whether the unutilised amount has since been distributed equally 
amongst all the sitting Members of Rajya Sabha from Punjab; and 

(d) if so, the details thereof? 

THE MINSITER OF STATE IN THE MINISTRY OF PLANNING, 
MINISTER OF STATE IN THE MINISTRY OF STATISTICS AND 
PROGRAMME IMPLEMENTATION AND MINISTER OF STATE IN 
THE DEPARTMENT OF ADMINISTRATIVE REFORMS AND PUBLIC: 
GRIEVANCES OF THE MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRI ARUN SHOURIE): (a) to (d) As 
per the extent Guidelines of MPLADS, the unutilised amount of retired 
Rajya Sabha Members of Parliament in a particular State will be equally 
distributed amongst their successors in that particular State. So far as the 
State of Punjab is concerned, since the inception of the Scheme no Rajya 
Sabha Member retired till 31.3.1998, the date in question. 
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RAJYA SABHA [16 December, 1999] 

A statment indicating the dates of retirement of Rajya Sabha Memebrs of 
Parliament from Punjab alognwith the unspent balance of funds, as reported 
by nodal Collectors, is laid on the Table of the House. 

Statement 

(Rs. in lakhs) 
 

SI. Name of retired MP Date of retireraentBalance as on 
30.11.99 

No.  from Rajya Sabha  

1. Sli. Balbir Singii  09.04.1998 32.80 

2. Sli. Jagir Singli Dard  09.04.1998 60.00 
3. Sli. Iqbal Singh  09.04.1998 28.20 
4. Sli. Venod Sharma  09.04.1998 7.10 
5. Sh. Surinder Kuamr Singla  09.04.1998 NIL 
6. Sh. Mohinder Singh Kalyan  04.07.1998 NIL 
7. Sh. Virendra Icataria  04.07.1998 NIL 
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 �� 
%& �'
� : 
� :����%# ��?�� �� �
�\(� � �� ह� This kind of thing 

has been considered by the Committee. It is a misconception to think that this 
Ministry releases funds for the MPs only in instalments of Rs. 50 lakhs each. 
The position is that when the works are got sanctioned, they may amount to 
Rs. 2 crores. If the work that has got sanctioned, let us say, is of Rs. 2 crores, 
then Rs. 2 crores are released at once. There is a case. (Interruptions). Let me 
explain. Let me mention it. 

MR. CHAIRMAN: Please hear him. Please hear him first. 

SHRI ARUN SHOURIE: The procedure is like this. Supposing a new 
Member comes in. He designated his constituency. Immediately, Rs, 50 lakhs 
are released even if the cost of the work that has got sanctioned, is Rs. 2/-. At 
once, Rs. 50 lakhs are sanctioned. If the Member gets his work approved and 
if its cost is Rs. 2 crores, then 
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Rs. 2 crores are sanctioned in one go. I will give you a specific instance. 
Shri Jagmohan, who was a distinguished Member of this Hosue and who is 
now a Member of the other House, got his works sanictoned in the beginning 
of the flnancial year. The cost was Rs. 2 crores. I found from the files that 
immediately, the entire amount was released because the works had got 
sanctioned for the amount. If the works that have been sanctioned cost less, 
you have to wait for the expenditure to be incurred. As soon as the 
expenditure advice is received—I have checked it up—it is put into the 
computer. The bill is raised with the Pay amd Accounts Section of the 
Cabinet Secretariat for the amount to be paid. Under the rules, the Pay and 
Accounts Sections is the only Section which can correspond and deal with the 
Reserve Bank of India. They send an advice to the Reserve Bank of India. 

The latter prepare a demand draft, and that demand draft is then sent to the 
Collector. I am trying to shorten that procedure. I fouod that this procedure 
of the expenditure statement being received, the bill beingtabed, the advice 
being sent to the PAO, the advice, then, being sent to the Reserve Bank, and 
the demand draft being sent back, all this takes 12 to 15 days I have 
contacted the Governor of the Reserve Bank as well as the Cabinet Secretary 
to find out whether this period of 12 to 15 days can now be shortened, in the 
days of E-mail and other facilities, to two or three days. And, I will certainly, 
be reporting to the hon. Member and the House on the new procedure that 
will be evolved. 

 
 �� 
������� : ��,  �- � �ह��� #��� ह�' 
 
 �� �� ��� !�ह "�#� : ��, ���� ���# �� 
��� �ह& :��' ������ ���� 
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�$.�� �� 10-12 � � #��� ह�' ��� ���� �
�� �� � ��  � �ह��� �� 
�����
O$.�� (# �ह� ह� �
� ���A 
-�� �ह& ��# 
� �ह� ह�' E� 
����. �� :
 
�- �� �OLF �����? ��� :
 
-�� 
1  
�� ���  � �� �ह ��>�� ह# ह� 
�"��' 

SHRI ARUN SHOURIE: Sir, that would be contrary to the scheme that 
has been implemented. This proposal of putting the Rs. 2 crores at once with 
the District Collector, and that money being spent or not being spent over a 
long period, would be contrary to the scheme that has been thought of till 
now by the Committees of the two Houses. As regards the suggestion of the 
hon. Member, I will, 
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certainly, put it to the Committee. The Committee is meeting again—the 
Deputy Chairman has called a meeting on Monday—and I .will put this 
suggestion to the Committee itself. But I, certainly, feel that this suggestion, 
that the Rs. 2 crores should at once be transferred to the District Collector, 
would be going beyond the scope of the present conception of the scheme. 
The better way for us-would be to cut down on correspondence between the 
Departments and the Collectors. And, I can assure the House that I am getting 
the entire procedure examined. 
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SHRI ARUN SHOURIE: Sir, the hon. Member has put two 

questions, I will start with the second one first. Please don't take it amiss. 
There was one case which was brought to the attention of the Government; 
actually, the Ministry itself found out. There is only one case in which there 
was diversion of funds. In one district—I can name the district—the Collector 
himself diverted the funds for repairing his house, not his personal house, but 
his official accommodation. Sir, that matter was taken up very seriously. I 
have found from the files that it was a case in Punjab. Processing the case 
took such a long time that, in between, that officer had retired. 

 
 �� (���� !�ह 
��)��"��� : G�-\(� 	� 
�
�� �� : �ह� ह�' 
 
 �� 
%& �'
� : ��1�% # E���#" ���F �� ह�' 

Sir, because the officer had retired, the pension and other emoluments 
which were due to him were stopped, and this was an example for others 
also. Second, Sir,—I hope, none of us will take it amiss—as you know, the 
CAG examines the working of the MPLAD schemes, and such cases that 
were examined by him did show that the fault lay as much with many of us 
as with the officers. Many things were diverted, many unauthorised works 
were undertaken—he has given a complete list, constituency-wise, in his 
report in 1998. So, I entirely agree with the hon. Member that if such a case 
of involvement of an officer is brought to the attention of the Ministry, you 
can rest assured that it will be immediately examined, action will be 
proposed, and it will be brought to the attention of the Member also. But the 
CAG's report, certainly, suggests that we also would have to be more 
vigilant. 

Sir, the first point that has been made was about not releasing Rs. 2 crores 
in a single instalment. Sir, I will put it to the Committee, but my own view is 
that it is good to tie the releases to the actual progress of the work because, 
otherwise, what will happen is that these complaints will multiply even 
more. We should be prodding District Collectors and Chief Secretaries and 
others to expedite the processing of the proposals which are put. Sir, releasing 
the Rs. 2 crores in a single instalment will compound problems, but I will, 
certainly, put it to the Committee. 
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SHRI M. VENKAIAH NAIDU: Mr. Chairman, Sir, ... (Interruptions)... 
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���� 
� �� 
��� �ह& � ��' 

SHRI ARUN SHOURIE: Sir, there is a misconception, and I will tell you 
...(Interruptions)... Sir, this is really something which we don't attend to on 
our own. Every Monday morning. Sir, this thick report, giving the releases, 
authorisations and all, is sent to the Secretariat. I am told that all advices 
about releases are sent to the Members of Parliament also. I myself check it 
up. Each time, I come to the House some Members are kind enough to give 
me a letter to say that the release has got delayed. I go and check it up. 
Actually, the release has been made on 11th November ...(Interruptions)... I 
will just explain why this happens. The advice is sent every Monday to the 
Rajya Sabha Secretariat and to the Lok Sabha Secretariat, in each Member's 
case,'that the release has been given. The second thing that is happening is 
that it is sent to every Member, I found out, to his constituency address. 
Henceforth, it will also be sent to 

the Delhi address because, very often. Members are here and they don't get to 
know till much later. But, Sir, when such prompt information is given every 
week, I will make arrangements with your permission, that this can be 
available in the Library also so that it is available to every Member. Yes, 
every week, as a member I am told what'has been released and what has not 
been released. When, I complain two years later that I am now retiring in 15 
days, and unless it is an emergency release, all this money will lapse. Sir, the 
inference has to be that I have not been vigilant enough over the preceding 
period. So, I feel that we Members should, probably, pay more attention to 
information. (Interruptions) 

SHRI H. HANUMANTHAPPA: Works have not taken place because of 
the Election Commission's restrictions. That is why works 
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have not taken place in 1999-2000. Amounts have not been released for 
1999-2000. It is not the mistake of the Members. In the intervening period, 
various elections like Assembly elections, Zilla Panchayat elections, are 
coming in the way of MPLAD schemes. That is where the works got 
delayed. That is a point to be taken note of. For 1999-2000, so far, no release 
of funds has been made because the funds of 1998-99 have not been spent.  
(Interruptions) 

 
 ����� ����� ��	 : (������ ��ह�, ह���� ����� ��� : ��� ह-' 
....(������)... 
 
 �� �*�+"� : :
�� ����� ��� �ह& :�� ह�' �	� :
�� 
��� �ह&  ���' 
....(������)... 
 
 ����� ����� ��	 : ��, �H-# �� ह��� ��L��� ह��� ह-' ���� 
� �� ह���� 
���� � ह- �� ह���� 
-�� 
��� ���� 
�"' ....(������)... 

SHRI ARUN SHOURIE: Sir, the embargo on spending when the election 
process has commenced is for good reasons. It is a part of the code of 
conduct devised by the Election Commission; no ministry and no 
Government has any way around ii' It has been formulated like in other 
codes of conduct. They have been formulated for good reasons so that they 
do not give an undue advantage to the sitting MPs versus others. But the 
second point was, maybe, the Members of Parliament had enough to do with 
the frequency of these elec^ns. Probably, one way to ensure expeditious 
disposal of works is that we should not bring down the Governments so often. 
(Inttrruptions) 

 
 �� ��+���
 �� �, : ���� 
�, :
 E��� "����$�  �  ��
"' ��� �ह���, 
(�� �ह��� �� ���  �  ��
"' ....(������)... 

 
SHRI M. VENKAIAH NAIDU: Sir, what is haopening? You have 

called my name and everybody else is asking. ��, ���� �� ����� ��� �ह& : 
�ह�' �	� �� ���� ��� ह�, #���� 12.00 �
�� ��#� ह�, E��#" �� 
)+�� (�ह�� !�' 
  
 �� ��+���
 �� �, : �J$�� �����9 �� �<��  ��
", :
 �� �	� �ह���' 
....(������)... 

 �� -�. �.�/ �� ���0� : ���� �� ����� ��� �ह& ह� �ह�, ह��� �� ���# ह� 
�ह& ह�' #��� ���� ह� �ह'Mr. Chairman, Sir, is the Minister aware, of the fact 

that there is an inordinate delay in the execution of the "^orks? Will the 
Minister take this up with the State Governments? Because, after all,   the   
executive   authority   is   under   the   control   of  the   State 
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Governments. Will the Minister consider a suggestion to make trips to all the 
State capitals and hold meetings with the District Commissioners or 
Collectors, along with Members of Parliament, to sort out the problem of 
inordinate delay with regard to execution of the works? Sanctioning is one 
stage and execution is the next important stage. 

Secondly, keeping in view that the Rajya Sabha Members have a wider 
constituency of a State, 20 or 25 districts, to which they belong, will the 
Minister consider releasing Rs. 2 crores at one stretch, if sufficient 
recommendations are made in a proper forum? Because, 

after all, it is a continuous process, as far as the Members of Rajya Sabha are 
concerned. Will the Minister keep these two things in mind and respond too? 

SHRI DIPANKAR MUKHERJEE: For a change, I agree with him. Sir. 

 
�� �*�+"� : :
  ��9 �� �	� ����� ��� �ह& ह�' 

SHRI ARUN SHOURIE: My distinguished predecessors, Mr. Ram Naik 
and Mr. Bangaru Laxman, had actually started a process of holding meetings 
by the States along with the MPs, Chief Secretaries and concerned officers of 
the respective State, in this regard. The next meeting was scheduled for 
February in West Bengal and Orissa and I will certainly follow that practice. I 
find, Sir, that the preceding Ministers had been taking up this matter with a 
great deal of interest. There is lot of correspondence going on with Chief 
Secretaries and with Chief Ministers reminding them of the need to expedite 
this. The Chief Secretaries had held meetings. If that is not working in a 
particular case, I would, of course, attend to it. If the Committee devises some 
other scheme about releasing the funds in one go, I can only repeat what I had 
said. I will bring to your attention, a case of one constituency in Tamil Nadu 
in which, in one go, Rs. 3 crores were released on 2.12.1999. So, it really 
depends on the works that get sanctioned and the MPs pursuing it. Sir, it is 
better to do it at the Collector's office. 

SHRI S.B. CHAVAN: Mr. Chairman, Sir, I have a procedural point to 
bring to the notice of the hon. Minister. Sir, all these works which are 
undertaken are treated as deposited works and establish- 
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ment charges of 15 per cent are being reduced for every work which is 
undertaken. I do not see any reason for treating such works as a kind of 
deposited work and reducing the establishment charges for every work. If the 
establishment charges are reduced, then the money available for undertaking 
any work gets reduced to that extent. Will the Government look into this 
matter and rectify-it? 

SHRI ARUN SHOURIE: Most certainly, Sir. I am sure many of the rules 
relating to the establishment works were framed under your able guidance 
and knowledge. But I will certainly have the matter examined. 
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�
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��� ��  ���A ह���� Q� �
 �.>��F �ह& ह��� �� ह� ���� ���(� �ह 
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SHRI ARUN SHOURIE: Sir, regarding complaints against District 
Collectors, I would say. Sir, this is the Council of States and as such we are 
very jealous of the federal principle. The District Collectors come—I am not 
trying to evade the -issue; I am putting this problem to the hon. Member so 
that we can find a way out—under the control of State Governments. If you 
set up a precedent by which a Central Ministry will directly deal with District 
Collectors, you may then see, as Mr. Bhardwaj and others would tell us, many 
State Governments protesting that we are interfering with their officers and 
so on. But, sir, if I may say, there is one another intermediate way and that is, 
whenever a Member comes across a case in which a District Collector is 
taking an unduly long time in forwarding such a report, for whatever reasons, 
and the Member brings it to the attention of the Ministry, I assure you that we 
will immediately contact the Chief Secretary   and   other   personally   and   
see   that   they  contact   the 
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concerned district collectors.  
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SHRI ARUN SHOURIE. Sir, I think, there are two points that have to be 
harmonized. The, first one is: The need for expeditious completion of these 
works. The second one is: The good repute of this House. Both have to be 
seen together because systems like tenders and so on have been instituted for 
good reasons. For us to bypass them, only in the case of MPLAD Scheme, 
will just make the step a focus of public attention—that this has been done for 
some other purpose than expeditious disposal. That, this is specially the case 
will become apparent you see the CAG Report. The CAG has come down, 
very heavily, on a very large number of cases, I think, in about 200 cases, works 
were given to contractors on the recommendation of a particular Member of 
Parliament or of a particular district collector, rather than by going through the 
entire process. That puts up the entire House and the entire Scheme, which is 
under your guidance for, under a shadow. So, instead of finding these 
solutions only in regard to the Rs. 2 crores that we are authorized to spend, we 
should work on improving the tendering processes and so on. If it is happening 
in a project recommended by a distinguished Member of Parliament, that sort of 
a thing must be happening in other'.iState projects as well. So, we should 
work on that, rather than finding an exception for ourselves. 
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SHfll O.S. MANIAN: What I would like to know, tlurough you, from the 
hon. Minister is this. There was a ceiling of Rs. 10 lakhs to specify a 
particular work under the MPLAD Scheme. At that time, the allocation, 
under the MPLAD Scheme, was Rs. 1 crore. Now, the allocation, under the 
MPLAD Scheme, has been raised to Rs. 2 crores. Is there any proposal 
before the Govemment to raise the ceiling for a specified work from Rs. 10 
lakhs to Rs. 20 lakhs? If it is not possible for the Government to raise the 
ceiling from Rs. 10 lakhs to Rs. 20 lakhs, will the Government come forward 
to raise the above ceiling, at least, for construction of bridges under the 
MPLAD Scheme? 

The second part of my supplementary is, as per the present norms of the 
MPLAD Scheme, the Members of Parliament are not able to allocate funds 
from the MPLAD Scheme for construction of flood-protection walls. Will 
the Government come forward to allow the Members of Parliament to 
allocate funds from the MPLAD Scheme for construction of flood-
protection walls by reviving the present norms? 

SHRI ARUN SHOURIE: Sir, the hon. Member's first point is about 
raising the ceiling from Rs. 10 lakhs to Rs. 20 lakhs. We are, certainly,-open 
to all suggestions. We will, certainly, bring it to your attention Sir, to the 
attention of the hon. Deputy Chairperson and for the consideration of the 
Committee whether this ceiling should be laistd....(Interruptions).... I think 
it has been relaxed. 

The second point is about the construction of flood-protection walls. Many 
such proposals, well intentioned, have come. Construction of flood-protection 
walls is an important work. For instance, there are proposals for railway 
amenities. But, as per the guidelines, which have been given thus far. These 
have also been put together for good reasons—it has been specified that those 
things which are normally taken up by the department concerned, there are 
regular Budgets. For instance, for construction of flood-protection walls,-, 
there is a very substantial Budget. Whether you want to use this fund for those 
works also, it is for all of you to consider. For example, in a particular 
constituency, a bridge has not been taken care of and the Member of 
Parliament of that constituency would want to help with that particular bridge. 
But then, that, gets into the general question 
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of development of many works, which are not small works, for the purpose 
of this Scheme. I will certainly put it before the Committee. 

SHRI KULDIP NAYYAR: Sir, my experience has been rather tortuous. I 
find the department too slow, too sluggish and too bureaucratic. I have gone 
myself to the department. I have written to the Prime Minister. I have written 
to the Minister concerned, but the department goes on in its own way. I am 
glad that you are here today, and I can talk to you. Let me give you a specific 
instance. I allocated my first instalment to the victims of violence in the 
Valley of Kashmir. I did not hear anything from the department for a long 
time. Then, they informed, "they have sanctioned Rs. 50 lakhs, which has 
been received by the Deputy Commissioner there." I agree that cash should 
not be given to the victims for rehabilitation. But in order to rehabilitate them 
some machines could be given to them, some training in crafts could be 
given to them. But no reply was received from the department till the Deputy 
Commissioner wrote to me that the department is not sanctioning anything. 
And when they replied, they said, "You can build a hall, you can build some 
rooms, but you cannot put machines there to learn any kind of trade or to 
imbibe any kind of trade. I do not know whether it is true or not. But when 
you say that the victims of violence have to be rehabilitated, they have to be 
rehabilitated by some way or the other. What purpose will the hall serve? I do 
not know. Then, again in the case of Assam, one Deputy Commissioner has 
sent a letter to me and to the department that certain type of works could be 
undertaken. But there has been no response from the department. I do not 
know what should be done. Now, you are here, let me talk to you. 

SHRI ARUN SHOURIE: Sir, I have been here only for only 2-3 weeks. 
But that has not been my experience about the department. With all sincerity, 
I can report to you that there has been no single instance like this. Some 
distinguished Members, like Shrimati Shabana Azmi and Shri Yadav brought 
some cases to my knowledge,, 

and I found that the Department has been' responding to them ,the very same 
day. Then, in each instance I have been responding to the concerned Members 
the very next day. So, I would not like to pass any stricture about the 
department. In my opinion, victims of violence should be helped, 
handicapped should be helped; but you 
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have laid down certain guidelines as to what kind of help is possible. I would 
like to allocate some moneys from this find to the National Institute of the 
Blind. But it can not be given under the guidelines. So, the department 
cannot go againstrthe.- guidelines. For..that, we must go back to the Deputy 
Chairman and to the Committee to get an exception. The distinguished 
Member may say that the gaidelines come in the way of good works. I can 
assure you that all those cases have been referred to the Committee, with a 
strong endorsement from the department. This is the only legitimate way. and 

I do find that, over the years, the guidelines have been amplified. They have 
been relaxed. I would like to give an instance here. Earlier, ambulances 
could be given to Govemment hospitals only. But, in the last few months, the 
Committee has decided that ambulances may be given to charitable hospitals 
also. Now, you can give money for that purpose. Then, there was a bar that 
money could not be given to works connected with railways. Some 
distinguished Members of Parliament said that there should be no unmanned 
level crossing. The guidelines have now been changed in this respect. So, if 
you say that the department should do on its own, without changing the 
guidelines, and tomorrow you come down on the department, that will not 
be fair,  
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SHRI ARUN SHOURIE: Sir, this is the first time I am hearing such a 
case. If it is U.P., I will certainly enquire into the matter. Sir, I will 
immediately report back to the Chairman and the hon. Member. If this is the 
case, it would be a complete violation of everything under the scheme. The 
funds cannot be diverted in this manner. 

SHRI T.N. CHATURVEDI: Sir, I am Member from U.P. It is my 
personal experience. I have sanctioned only three days back schemes 
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amounting to Rs. 50 lakhs. There is no such restriction so far as the three 
districts where my works are going on are concerned, and I have nor noticed 
any such thing. 

SHRI ARUN SHOURIE: That is why, Sir, being very zealous of, the 
reputation and rights of the States, this House would certainly not like to take 
without examination a sweeping statement like that. They have mentioned 
about U.P. Sir, whichever the State may be, if specific information is given, 
we will certainly take it up. 

MR. CHAIRMAN: Shri Bhundsn...(Interruptions)... 

MISS SAROJ KHAPARDE: Sir, we want a Half-an-Hour Discussion on 
this. ...(Interruptions)... Sir, it is a very important subject ... (Interruptions)... 
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MISS SAROJ KHAPARDE: Sir, after Mr. Bhundar I want to say 
something, 
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SHRI ARUN SHOURIE: Sir, the position in regard to Punjab has been 
explained. Since the inception of the scheme, a particular d^ was given by 
the Members, whether any Member had retired by that particular date. But 
no Member had retired. Now, since the inception of the scheme, seven 
Members from Punjab have retired and Rs. 26.35 crores had been released to 
them. Works for Rs. 25.07 crores were sanctioned. So, the balance that was 
remaining was about Rs. 1.28 crores. Now, Sir, there is a difficulty in 
distributing it immediately among the Members, and I will explain what it is. 
The rule is—framed under your guidance. Sir,—that a Member who is 
retiring can get his works sanctioned till 45 days before he retires. Now, in 
case the work has been sanctioned but has not been completed, you cannot 
take the money and distribute it and because, the work has commenced and 
what will happen to that work? Therefore, bow much is to be distributed will 
be known only after the completion of 

the work. Only then we will know as to how much is left. Oftfn 10% more 
may be spent on that particular work. So, I think there is a shght 
complication in that regard. Sir, the second question is regarding putting a 
time-limit on the work being completed. The works which are being 
sanctioned are of a variety of natures. All of them cannot be completed 
wi'thin a standard time. And interruptions come because of elections and 
other things, which Mr. Ravi just pointed out. It is a suggestion for action. I 
will have it examined. ... (Interruptions)... 

MR. CHAIRMAN: Hon. Members, please hear me. 

About 25 more Members want to ask questions. Some hon. Members 
have suggested a Half-an-Hour Discussion. On this question, I have already 
given 40 minutes. Half an hour is over. ... (Interruptions)... 

Please hear me. 

I find that on this question, every Member has a Ram kahani of his own. 
So, it would be better, we have a Committee in Rajya Sabha, under the 
chairmanship of Deputy Chairman. It would be better if this is discussed in 
that Committee. Our Members can meet in that Committee. After coming to 
a consensus on what should be done, we can suggest to our Minister that 
some broad guidelines have to be changed and that some other things have 
to be done, first, let us 
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discuss it in our Rajya Sabha Committee and come to some conclussion. 
Then we shall approach the Government for what is required to be done. 
Otherwise, if we try to go on asking questions here—I think all the 
Members have ,some story or the other—we would be wasting the time of 
the House. I will ask the Deputy Chairman to call a meeting of the 
Members. 
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MR. CHAIRMAN: This Committee is a permanent Committee of Rajya 
Sabha, with Deputy Chairman as its Chairman. So, IO will suggest to her 
that she should get in touch with Members, and Members should get in 
touch with her, so that some via media could be found. Each case has a long 
story. I have heard one or two stories. Hon. Members are having great 
difficulties. There is no doubt about it. There are genuine difficulties. 
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MR. CHAIRMAN: Anyway, what you have said is a very genuine problem. 
You have a genuine problem. I will suggest to Deputy Chairman that she 
should call a meeting of the Members of this 

†Transliteration of the speech in persian script is available in the Hindi 
version of the debate. 
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House and discuss with them individually and collectively and come to some 
conclusions. 

Question Hour is over. 

WRITTEN ANSWERS TO STARRED QUESTIONS 

Relief to Central Government Pensioners 

*262. SHRI RAGHAVJI: Will the PRIME MINISTER be pleased to 
state: 

(a) whether Central Government pensioners have been given a raw 
deal following recommendations of Fifth Pay Commission; 

(b) if so, whether Govemment are considering extension of 
remedial measures therefor; and 

(c) if so, the details thereof, and if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF SMALL SCALE 
INDUSTRIES, AGRO AND RURAL INDUSTRIES, MINISTER OF 
STATE IN DEPARTMENT OF PERSONNEL AND TRAINING, 
DEPARTMENT OF PENSIONS AND PENSIONERS' WELFARE OF THE 
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE DEPARTMENTS OF ATOMIC 
ENERGY AND SPACE (SHRIMATI VASUNDHARA RAJE): (a) No, Sir. 
In fact, the pensionary benefits in respect of the Central Govemment 
employees have been substantially liberalized keeping in view the 
recommendations of the Vth Pay Commission. 

(b) and (c) Does not arise in view of (a) above. Regularisation of Contract 
Labourers *265.   SHRIMATI   KAMLA   SINHA:   Will   the   Minister   of 
LABOUR be pleased to state: 

(a) whether any direction has been issued by the Union Government to all 
the Ministries/State Govemments/PSUs/Banks/Financial Institutions and 
other Government Organisations to regularise the services of contract 
labourers on ^permanent basis engaged for sweeping, cleaning, dusting and 
watching of office premises in the light of the Hon'ble Supreme Court's 
judgement dated the 6th 
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